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Acquisition ol Agricultural Land for 
Hindustan Organic Chemicals 

Limited

2264. SHRI D. B. PAT1L: Will the 
Minister of PETROLEUM AND CHE
MICALS AND FERTILIZERS be 
pleased to state:

(a) whether 1500 acres of fertile 
paddy land was acquired in I960 for 
Hindustan Organic Chemicals limited, 
Rasayani, Maharashtra State;

(b) whether it is a fact that as all 
these lands were not required by
H.O.C,, some of the lands have been 
given to private industries instead of 
returning these lands to the agricul
turists wh0 have been rendered land
less because of this acquisition;

<c> whether it .is a fact that all the 
agriculturist* whose lands have been 
acquired i°  i ’986 tor H.O.C , have not 
been rehabilitated till no#: mid

(d) if so, what are the reasons? 

THE MINISTER OF PETROLEUM
A!tt> e n t m c A t a  a n d  m m x -
ZERS (SHRl H. *r. ©AHUGUNA):
(a) 1602 acres of land were acquired 
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53d acres of land, were therefore sur- 
renderedto the Q ov««i»eat a&'Mt&L 
raihtra by HOC and the farmer &  
turn have given this land to  MA1DC, 
MSEB, M1DC AND HIL. Noland has 
been given to private Industries,

In keeping with the Central Gov
ernment’s directive, the company has 
developed about 15 acres out of land 
in its possession, for setting up ancll* 
lary industries.

(c) and (<j0. Hindustan Organic 
Chemicals Ltd., have till date employ
ed about 238 affected persons. In ad
dition to this the Company has allotted 
plots of land to afTected persons for 
starting their own business.
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